
     

   

     

     
 

      
   

    

      
 

  
 

   
 

  

   

 

     

      
         

       
       

       

     

    

       
        
 

     

   

   

   

  



         

        

        

       
        

         
        

         

      

           

       
      

       

         

       
      

      

      
   

           
        

        

           

          

         
           

       
        

   

          
        

        
         

        

   



        
         

         
        

      
      

  

        

        
        

       
        

         

     

            
      

         

        
     

      
       

       

          

         

       

       

          

          
          

  

          
    



        

      

          
        

         

        

          

     

      
         

      
        

      
          

           

       

       

         
         

       

          

      

         

         

  

  

       
        
      

      
      

          
        

          



       
       

         

        

       
        

         

        

         

          
       

       

        
          

      
       

       
        

      
      

      

          

        

          

        

       

         

        

       
        

         

        

         

          
       

       

  



in case no representations is received within t}le stated

period of 30 (thirty) days by the Tribunal, it shall be

presumed that the Unsecured Creditors have no

representation to make on the proposed Scheme of

Amalgamation.

[5] The Applicant Company is directed to serve notice along

with a copy of the Scheme oI Amalgamation upon the

Oflicial Liquidator. M/s. Patil Ranadive & Associates,

Chartered Accountalts are appointed to assist the Official

Liquidator to scrutinize the books of accounts of the

Applicant Company. The Applicant Company is to pay fees

of Rs. 1,0O,0O0/- to the said Chartered Accountants.

V. Nallasenapathy Member (T) B.S,V , Member (J)
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[16] The Applicant Company to file in t]re Registry an Affidavit

of service as per the Companies (Compromises,

Arrangements and Amalgamations) Rules, 2016.
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